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Reistr 

}ard Mr • P .K .Padhi, Ld • C ounse 1 appearing 

for the Applicant and Mr. 'J.B.Mohapatra, Id. Sr. 

Standing Coinse 1; on whom a copy of this 3. . had 

already been served and perused the materials 

placed on record. 

Aoplicant, Nimain Charan Sahoo faced a 

disciplinary proceeding and on cc lusion of the 

said proceeding, he was asked to give recovery of 

as. 12000/- in 24 monthly instailnent at the rate 

of Rs. 500/- per month. 	of his increments in 
kept 

the pay scale has also been a sked to be4thhe i.d 

for six months1without any cumuIative effect.. Being 
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agarieved by the said punishment order, t1*.1Aplicant 

has already preferred an appeal. under Anne xi.re.A/6,  

dated 29.09.05 throgh proper channel and a copy of 

the said appeal memo has already been tranaiitted 

to the Appellate Au thor ity/Direc tor of Postal Service s, 

Sambalpur; wherein a prayer has also been made not 

to implement the punishment till, disposal of the 

appeal. By an application under Annoxure-.V5, dated 

22.9.05, the Applicant has also made a request to 

the Disciplinary Authority not to implement the 

punishment till disposal of the appeal. In another 

representation 411 the Disciplinary Authority (made 

under Annexure-A/7, dated 05.0 9.05) the Applicant 

has also prayed not to implement the punishment till 

disposal of the appeal. After aMiting for more than 

one month., the Applicant has preferred this O.A. 

under Section 19 of the Administrative Tribunal' 3 

Act, 1985 (on 24.10.05) seeking a direction to the 

Disc ip linary/Appe 1, late Authority not to i!np lenent 

the punishment till disposal of the appeal. 

every authority, who is in seisin of an 

'appeal, has got an inherent por to stay the impugned 

order; in order to avoid multiplicity of a litigation. 

In that view of the matter, the Appe 1. late Au thor ity, 

pending final consideration of the appeal, can direct 

the Disciplinary Authority not to implement the 

ishment. 

In the aforesaid premises, while asking the 

Appellate Authority to consi4er interim prayer of 

the Applicant (as made under Annexure-.V6, dated 

29.08.05), the Disciplinary Authority is hereby 

restraint to give effect the punishment that has 
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been imposed on the Applicant till an order 

is passed by the Appellate Authority. 

With the aforesaid observation and 

direction, this O.A. stands disposed of. No 

costs. 

Send copies of this order to the 

Respondentsalong with copies of the 0.A.,and 

free copies of this order be handedover to 

the 14 • Cinse ts apaearing for both the  

parties. 	 I 

Member (judicial) 


